FORMA
PUBLIC ANNOUNCEMENT

1Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 20
FOR THE ATTENTION OF THE CREDITORS OF MADESH HUMAN RESOURCES PRIVATE LIMITED

RELEVANT PARTICULARS

. |Name of corporate debtor Madesh Human Resources Private Limited

N

. |Date of incorporation of corporate debtor |11” September 2012

3. | Authority under which corporate debtor is| RoC-Chennai
incorporated/registered

~

. | Corporate Identity No./Limited Liability U74999TN2012PTC087585
Identification No.of corporate debtor

5. | Address of the registered office and principal |Flat No 12, 3rd Street Hudco Nagar, Kattupakkam,

office (if any) of corporate debtor Chennai, Tamil Nadu, India, 600056
6. |Insolvency commencement date in 05" May 2026 (Order uploaded on NCLT portal on
respect of corporate debtor 08" May 2026)

. | Estimated date of closure of insolvency |1 November 2026
resolution process

-

8. | Name and registration number of the BAkhila
insolvency professional acting as interim | IBBI/IPA-002/IP-N01259/2023-2024/14315
resolution professional

9. |Address and e-mail of the interim resolution | Address: 1st Floor, No 80, 5th Cross, 2nd A Main,
professional, as registered with the Board | Subashnagar, T.C. Palya Main Road, Bhatarahalli,
Bangalore, Karnataka-560049

Email: ip.akhilabolla@gmail.com

10. [Address and e-mail to be used for Address: 1st Floor, No. 80, 5th Cross, 2nd A
correspondence with the interim resolution | Main, Subashnagar, T.C. Palya Main Road,
professional Bhatarahalli, Bangalore, Karnataka — 560049
Email: cirp.madesh@gmail.com
11.| Last date for submission of claims 22" May 2026 (Timeline extended from 14 days

under Regulation 6(2)(c) to 17 days,as the order
of NCLT was uploaded on 08th May 2026

12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21,ascertained (As per information available in Public Domain)
by the interim resolution professional

13. | Names of Insolvency Professionals identified ~ |NA
to act as Authorised Representative of creditors | (As per information available in Public Domain)
in a class (Three names for each class)

14. | Relevant Forms and . Web link: https:/ibbi.gov.in/en/home/downloads
Details of authorized representatives are | Physical Address: 1st Floor, No. 80, 5th Cross,
available at: 2nd A Main, Subashnagar, T.C. Palya Main Road,

Bhatarahalli, Bangalore, Karnataka — 560049

Notice is hereby given that the National Company Law Tribunal has ordered the commencement ofa
corporate insolvency resolution process of 1he Madesh Human Resources Private Limited on 05" May |
2026 (Order uploaded on NCLT portal on 8" May 2026)
The creditors of Madesh Human Resources Private Limited are hereby called upon to submit their
claims with proof on or before 22™ May, 2026 (Timeline extended from 14 days under Regul
6(2)(c) to 17 days, as the order of NCLT was uploaded on 08th May 2026) to the interim resolution
professional atthe address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties ~Sld~
B Akhila
Madesh H Interug Resolutlory Prc:fefsm?adl
" uman Resources Private Limite:
Date: 10" May 2026 5| Reg No: IBBI Reg No IBBI/IPA-002/IP-N01259/2023-2024/14315
Place: Bangalore AFA: AA2/14315/02/311226/204058 Valid Upto 31.12.2026
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FURNMA
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MADESH HUMAN RESOURCES PRIVATE LIMITED

RELEVANT PARTICULARS

. |Name of corporate debtor Madesh Human Resources Private Limited

| Date of incorporation of corporate debtor [11" September 2012

- | Authority under which corporate debtor is| RoC-Chennai
incorporated/registered

4. | Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U74999TN2012PTC087585

office (if any) of corporate debtor Chennai, Tamil Nadu, India, 600056

5. | Address of the registered office and principal [Flat No 12, 3rd Street Hudco Nagar, Kattupakkam,

6. | Insolvency commencement date in
respect of corporate debtor

05" May 2026 (Order uploaded on NCLT portal on
08" May 2026)

7. | Estimated date of closure of insolvency |1 November 2026

resolution process

BAkhila
IBBI/IPA-002/IP-N01259/2023-2024/14315

8. | Name and registration number of the
insolvency professional acting as interim
resolution professional

0. | Address and e-mail of the interim resolution
professional, as registered with the Board

Address: 1st Floor, No 80, 5th Cross, 2nd A Main,
Subashnagar, T.C. Palya Main Road, Bhatarahalli,
Bangalore, Karnataka-560049

Email: ip.akhilabolla@gmail.com

0. | Address and e-mail to be used for
correspondence with the interim resolution
professional

Address: 1st Floor, No. 80, 5th Cross, 2nd A
Main, Subashnagar, T.C. Palya Main Road,
Bhatarahalli, Bangalore, Karnataka — 560049
Email: cirp.madesh@gmail.com

1.| Last date for submission of claims

22" May 2026 (Timeline extended from 14 days

of NCLT was uploaded on 08th May 2026

under Regulation 6(2)(c) to 17 days,as the order

2 | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21,ascertained (As per information available in Public Domain)
by the interim resolution professional

3. | Names of Insolvency Professionals identified  |NA
to act as Authorised Representative of creditors | (As per information available in Public Domain)
in a class (Three names for each class)

4. Relevant Forms and
Details of authorized representatives are
available at:

Web link: https://ibbi.gov.in/en/home/downloads

Physical Address: 1st Floor, No. 80, 5th Cross,
2nd A Main, Subashnagar, T.C. Palya Main Road,
Bhatarahalli, Bangalore, Karnataka — 560049

otice is hereby given that the National Company Law Tribunal has ordered the commencement of a
orporate insolvency resolution process of the Madesh Human Resources Private Limited on 05" May
026 (Order uploaded on NCLT portal on 8" May 2026)

he creditors of Madesh Human Resources Private Limited are hereby called upon to submit their
laims with proof on or before 22" May, 2026 (Timeline extended from 14 days under Regulation
(2)(c) to 17 days, as the order of NCLT was uploaded on 08th May 2026) to the interim resolution
rofessional at the address mentioned against entry No. 10.

he financial creditors shall submit their claims with proof by electronic means only. All other creditors may
ubmit the claims with proofin person, by post or by electronic means.
bubmission of false or misleading proofs of claim shall attract penalties

~Sld~

B Akhila
Interim Resolution Professional

Madesh Human Resources Private Limited

IBBI Reg No: IBBI Reg No IBBI/IPA-002/IP-N01259/2023-2024/14315
AFA: AA2/14315/02/311226/204058 Valid Upto 31.12.2026

Date: 10" May 2026
Place: Bangalore

Yozl & 4\ Canara Bank Mo.260-262, Royapettah High Road,
i e e i — Royapettah, Chennai-600014,

o 1T L = T Mab: 8444150028, Email: chl938@canarabank com

DEMAND NOTIGE [SECTION 13(2) TO BORROWER/ GUARANTORMORTGAGDR

1o,
1. M/s. J & 8 Global, A Partnership Firm, Rep: by its Partners Mr.5.8am

Joseph and Mrs.Grace Evangeline .P

No.54/14B, GNT Road, Verkadu Village, Gummidipoondi, Channai - 601201
2. Mr. Sam Joseph,

C489, 9th Straet, Perivar Nagar, Chennai - 600082
3. Mrs. Grace Evanpeline,

4839, 9th Street, Periyar Nagar, Chennai — 600082
4. Mr. Selvaraj R,

C489, 9th Straet, Periyar Nagar, Chennal - 600082
5. Mrs. Jansi Rani,

(483, Bth Streat, Periyar Nagar, Channai = 6I0E2
Sir / Madam,
Sub: Notice issued under Seclion 13(2) of the Securitisation & Reconstruction
of Financial Assets & Enforcement of Security Interest Act, 2002
The undersigned being the Authorized Officar of Canara Bank, Chennai
Royapettah Branch (hersinafter referred to as “the secured creditor”),
appointed under the Sacuritisation and Recanstruction of Financial Assets and
Enforcement of Security Interest Act, 2002, (hereinaiter referred as the “Act’) do
harafyy issue this notice 10 you as under:
That M/s. J & § Global, Rep. by its Partners Mr. 8. 5am Joseph and Mrs. Grace
Evangeline P, (hereinafter referred to as “the Borrowers™) has availed credit
facility stated in the “Schedule A™ hereunder and has entered into the security
agreement’s in favour of the secured creditor. While availing the said financial
assisiance, you have expressly undertaken fo repay the loan amounts in
accordance with tha terms and conditions of the above mentioned agreements
That Mr. 8. Sam Joseph, Mrs, Grace Evangeline P, Mr, R. Selvaraj and Mrs. 5.
Jansi Rani (hereinafter referred to as “the Guarantors™) has guaranteed the
payment on demand of all moneys and discharge all obligations and liabilities
owing orincurred to the secured creditor by the Borrower for credit facilities up to
the limit 01 As.1.00,00,000.00/- (Rupees One Crore Only) with inferest thergon
Mr. R. Selvaraj, Mrs. 5. Jansirani and Mr. 5. Sam Joseph have also entered into
agreements against the secured assets which are detailed in “Schedule B®
hareunaer,
The above said loan/credit facilities are duly secured by way of morigage of the
assets more specifically described in the schedule hereunder, by virtug of the
relevant documents executed by wou in our favour. Since you had failed to
discharge your liabilities as par the terms and conditions stipulated, the Bank has
classified the debt as NPA on 31/03/2026. Henca, we hereby issue this nofice to

ou under Section 13(2) of the subject Act calling upon vou to discharge the antir

whility of 30/04/2026 as on Rs.1,00,91,316.73/- (Rupees One Crore Minety
One Thousand Three Hundred Sixteen and Paise Seventy Three Only).
together with further interest and incidental expenses and costs, within sixty days
from the date of the notice, failing which we shall exercise all or any of the rights
under Section 13(4) of the subgect Act.
Furthier, you are heraby restrained from dealing with any of the secured assets
mentioned in the schedule in any manner whatsoever, without our prior consent.
This & without prejudice 1o any other rights available to us under the subject Act
andforany other [aw in force
Your attention is Invited to provisions of sub-section (8) of Saction 13 of the
SARFAESI Act, in retpect of ime available, to redeem the secured assels.
The demand notice had also been issued to you by Courier / Registered Posl
Ack due 1o your |ast known address available in the Branch record.

'8I.|  Loan Account Nature ol Date of Lates! Amount

| Mo No Loan/ Limit Sanclion {in Rs)

|1 | 0938256005286 00 / 0OCC | 22/08,/2025 1.00.00.000.00

| Toial |1,00,00,000.00
SCHEDULE B

Details of the Secured Assels :

Mame of the Title Holder: Mr. R. Selvaraj, Mrs. 3. Jansirani and Mr. 5. 3am
Joseph & CERSAI Security Interest Id: 400007666028 All that piece and parcel of
[and with bullding measuring an extent of UDS of 1911 square feet in 3200 square
feet in Ground Foor and 2414 ;ﬂuarn ioet building in st Floor together with
commaon araas consisting of Head Room, Lift Room area at Terrace, Staircase,
Car Parking area, comprised in 0d Survey No. 3824, T.5. No. 128, situated at
Plot MNos. G-484, 9th Streat, Periyar Nagar, Lhennal — 600 082, Peravallur Viltage,
Perambur Taluk, Chenna: District and bounded on the North by : 30 feet Road
South iy ; Plot No. G-50%5 East by - Piot No. C-490 West by Plot No. C-488, Lying within
the Registration District of North Chenna and Sub—Registration District of Sembium

SCHEDULE - C: Details ol Liability as on 30/04/2026

.| Loan Nature of Loan/ | Liability with |Rate ‘;‘I'“:I";E;:;}
Mo/ Account No Limit Interest (In Rs.) interes]
1| 0938256005286 0D / OCC 1,00,91,316.73 1125 %
: Rs. 1,00,91,316.73/-
Tame plus further interest and costs |

GOVERNMENT OF TAMIL NADU

CHINNASALEM TOWN PANCHAYAT
KALLAKURICHI DISTRICT

SWACHH BHARAT MISSION 2.0
Roc.No. 233/2026/A1 Date : 04,05.2026

et

ANNOUNCEMENT

Attention Residents of Chinnasalem Town Panchayat,
YWe are pleased 1o inform you that, in line with the guidalines of the Union Minisiry of
Housing and Urban Affairs, Chinnasalem Town Panchayat is preparing to apply for the
Open Defecation Free Plus (ODF+) Certification.
The ODF+ certificabon represents not only the achievement of an Open Defecation
Free status but also the confinued commitment to maintaining sanitation standards,
ensuning proper waste management, and promating a cleaner, healthear environment
for all residanis,
Your participaton i wital in this process. Feedback and suggestions lrom tha paople
will pday an important role in strengthening owr apphcaton and ImMproving our sandation
initiafives;
You may share your inputs through the following channets;
By Pozt Executive Officer, Town Panchayat Office, 183, Salem Main Road,
Chinnasalem-608 201. By Email: chinnasalemtp2006@gmail.com
Kindly ensura that your submissions reach the designated postal address or emad
inbox onor before 19.05.2026, 6:00 PM.

(SD/-M.S.GANESAN,

DIPRIGAZ/ DEplay 2006 EXECUTIVE OFFICER,

TENDER NOTICE FOR
ENGINEERING WORKS

SOUTH EAST CENTRAL RAILWAY

Annaxure-B

TENDER NOTICE

Srl. Mo. (1) E-Tender No. DRM-ENGG-
B3P-T-48-26-27, Date : 04.05.2026

Work: Improvement of siaff quariers
like courtyard door, doors and
window, foilals, mosquita Jali, rain
waler pipa & olber related fams in
various colonies under ADEN/!
Settlement-1 of Bilaspur Division.
Tender Value : 7 3,85,13 466.46/-,
EMD: ¥ 7,70,300.00/- Completion
Period : 12 Monihs.

Srl. Mo. (2) E-Tender No. DRM-ENGG-
BSP-T-49-26-27, Date : 04.05.2026

dei &b A Canara Bank No.27/28, 1st Floor, Dowlani Towers,
T v T RK Salai, Mylapore, Chennai - GODD0A.

DEMAND NOTICE [SECTION 13(2) TO BORROWER/ GUARANTORMORTGAGDR

10,
1. M/s. Omkar Ply, Rep. by its Proprietor Mr. Amit Gupla

No.197, Demelows Road, Chennai - 600 112

Also at, No. 146, New No.215, Sydenhams Road, Periamat, Channai-600003

Mo. 215/456, Sydenhams Road, Pariamat, Channal - 600003.
2. Mr. Amit Gupta 5/o. Mr. Sawarmal Gupla,

Mo.G109, Abhinayam Apartments, 3rd Foor, 9th Street.

2nd Avenue Extension, Anna Magar East, Chennai - 600102,
3. Mrs. Sumitra Devi Gupta, Wio. Mr. Sawarmal Gupta,

Mo, G108, Abhinayam Apartmants, 3rd Floor, 9th Street,

2nd Avenuve Extension, Anna Nagar East, Chennal - 600102
Sir /Madam,
Sub: Notice issued under Seclion 13(2) of the Securitisation & Reconstruction
of Financial Assets & Enforcement of Security Interest Act, 2002
The undersigned being the Authorized Officer of Canara Bank, Chennai
Mylapore - Il Branch (hereinafter refarred to as “the secured creditor™),
appointed pnder the Securiisation and Reconstruction of Financial Assets and
Enforcement of Security Intergst Act, 2002, (hereinafter referred as the "Act’) do
harebyy issue this notice to you as under;
That M/s. Omkar Ply, Rep. by its Proprietor Mr. Amit Gupta, {hereinafter referred
to as “the Borrowers”) has availed credit facility stated in the "Schedule A"
hareunder and has enterad into the securty agreement’s in favour of the secured
craditor. While availing the said financial assistance, vou have expressly
underiaken to repay the loan amounk’s in accordance with the terms and
conditions of the above mantioned agresmeants.
That Mr. Amit Gupta and Mrs. Sumitra Devi Gupta (herginatter referred to as
“the Guarantors™) has guaranteed the payment on demand of all moneys and
fdischarge all obligations and liabilities owing or incurred to tha securad craditor
by the Borrower for credit facilities up to the limit of Rs.90,00,000.00/- (Rupees
Minety Lakh Only) with intarest theraon
Mr. Amit Gupta and Mrs. Sumiira Devi Gupta has also enterad into agregmants
apainst the secured assets which are detailed in “Schedule B" hereunder.
The above said loan/credit facilities are duly securad by way of mortgage of the
assets more specifically described in the schedule hareunder, by virtug of the
relevant documents executed by you in oor favour. Since yvou had failed to
discharge your liabilities as par the terms and conditions stipulated, the Bank has
classified the debt as NPA on 16/02/2019. Hence, we hereby issue this notice to
you under Section 1302) of the subject Act calling upon you to diecharge the entire
lability of 30/04/2026 as on Rs.2,72,09,116.62/- (Rupees Two Crore Seventy
Two Lakh Nine Thousand One Hundred Sixteen and Paise Sixty Two Only),
togather with further interest and incidental expenses and costs, within sixty days
from the date of the notice, failing which we shall exercise all or any of the nghts
under Section 13(4) of the subject Act.
Further, you are heraby restrained from dealing with any of the secured assets
mantioned in the schedula in any manner whatsoever, without our prior consent
This iz without prejudice to any other rights available to us under the subject Act
andfor any other [aw in force
Your attention ks invited o provisions of sub-section (8) of Section 13 of the
SARFAESI Act, in respact of fime available, to redeem the secured assets
The demand nofice had also been issued o you by Courier / Registered Post
Ack due 1o your [ast known address available in the Branch record.

SCHEDULE -A: Details of the Credit Facilities availed by the Borrower

8l.| Loan Account Nature o Date of Latest Amount
Mo No Loan/ Limit Sanction {in Rs})
1 | 60151400000412 secured 0D 017092016 90.00.000.00
Total | 90,00,000.00
SCHEDULE -B

Details of the Secured Assels :

Property No.1 Name of the Title Holder: Mrs. Sumitra Devi Gopta & CERSAI
Security Interest 1d: 400018770818 : All that piece and parcel of the undnided share
of land to an extent of 422 88 square feet in the land admeasuring 3,91,830.13 sq.ft.,
sifuated at No.3, Vengadamangalam Road, MelakoHalyur Viliage, Kandigai,
comprised in Survey Nos. 17211 and 1722 of Melakottansur Village, Chengalpet
Taluk, Kanchipuram Destrict, situated within the limits of the Registration District of
Chengalpetand Registration Sub = District of Guduvancheri, Boundad in tha manner
stated heraunder; Survey No. 1727 bounded on the North by ; Vengadamangalam
Road, South by : Poramboke and Advani Orelikon Factory East by | Ranganatha
Maicker Land and West by : O-Flex Cables Lid, Land Survey No 1722 bounded on the
Morth by ; Vengadamangatam Road South by : Advani Orelikon Factory East by : O-
Flex Property and West by : Advanl Orelikon Factory Along with the Residential
Apartment bearing Fat No. E, Phase = | situaled in the &th Floor, in Tower = 1 of the
multi = storied comphax, “Park Avenua™ having a built up area of $00 5q.1, inclusive
of a proportionatg share in common areas, together with ong reserve opan car
parking space constructed thereon, Properly No.2 | Details of Securily Asseds -
Mame of the Title Holder: Mr. Amit Gupta & CERSAl Security Interest Id:
400018773516 All that piece and parcel of the vacamt land to an extent of 2480
square feat, bearing Plot Mo 30, Chellaperumal Magar, Nemmali Group, comprised in
aurvey No.278/3B, Karanithangal Viltage, Sriparumbudhur Taluk, Kancheapuram
Destrict, siuated within the imits of the Registration Disfrict of Chengalpet and
Registration Sub - District of Srperumbudhur, bounded on tha North by - Plot No.40,
south by : 20 feet Road East by - Plot No 294 West by : Plot No.31 Measuring East to
West on the Northern side - 40 feet East to West on the Southern side : 40 feet North
to-South on the Eastern side | 62 feet North to South on the Western side : 62 feet

T E— Rate of Interest
al. Loan Mature of Loan/ | Liability with |. :
Mo|  Account No Limit | Interest (In Rs,)| 140G penal
1| 60151400000412 Secured OD | 2,72,08,116.62| Applicable Rate
of Interest

Total: |Rs. 2,72.09,116.62/- plus further interest and cosis

Authorised Oificer / Canara Bank

Place: Chennai : Date : 07.05.2026

Woark: Provision of 30 Bedded Staff
Fest House & Rencvation of axisting
supervisor Rest House with
provision for fumiiure and electrical
works at Bilaspur near railway station
under the jurisdiction of Sr.DEN/
Selt'BSP.

Tender Value ; T 4,14,14,384.85/-.
EMD: T &,28,300.00/- Completion
Period : 12 Monihs.

Start date of Submission of
Tender: From 15/05/2026. Last date
of Submission of Tender: Lipto
11.00 hrs. on 29.05. 2026

The complete information of above e-
Tendar Molices is available over
websilas hittpsiwww.ireps.gov.in
Bidz other than e-bids shall nol be
accepted against above Tenders

1) Tender Mo. TRD-BSP-310-26-27-
4 Date: 30/04/2026

Work : Route data mapping for
current collection test Ower Bilaspur
division 10 be use in Olivir G system
for current collection lest as per
RDSO Standard No-ISf RDSOTI /
000% 2023 dated 22.03.2023,
Tender Value: 329 32 232 00/- EMD
: ¥58,700.00/- Submission of
Tender : up to 15:00 hrs. on
01/06/2026

(2) Tender No. TRD-B3P-311-26-27-
5Date: 01/05/2026

Work : Provision of 25 kV high voliage
insulated coating under overline
structures (ROB/FOB) and Girder
bridges with tess vertical clearance
from QHE for improvement of
reliability and safety as per RDSO
(suide lines over Bilaspur Division.
Tender Value: ¥2,00,05125.00/-
EMD: ¥4.00,100.00/- Submission of
Tender: up fo 15:00 hrs. on
02/06/2026.

Far further details! purchase of
Tender document, eligibility criteria &
the complete details for the above
works, please contact Office of the Sr.
DEE/TRD/SECR/Bilaspur ar

CPR/10/80
§ South East Ceniral Raflway % @secrail

refer/download Tender document
which is available on our website;
www.ireps.gov.in.

Sr. Divi. Elect. Engineer (TRD)
cerioames  9-E.C.Rly., Bilaspur

Divl. Railway Manager (Engg.)
5.E.C. Ralhwa Eflns K,

South East Cantral Railway

ﬁ-ss:;r._:il

derer & O Canara Bank Mo.14, Wallace Road,
i rnjﬂnm = Chintadripet, Chennal - 600002,

(ot [T o e T Mob: 9444240983, Email; ch983@canarabank.com

DEMAND WOTICE [SECTION 13{2) TO BORROWER/ GUARANTORMORTGAGOR

To,
1. M/s. Annamalai Exports, Rep. by its Propriefor Mr. P. Annamalai,

No.15, Old Bungalow Street, Ghintadripet, Chennai = 600 002
2. Mr. P. Annamalai §/o. Mr. G. Premkumar,

No.15, Old Bungalow Street, Chintadripet, Chennai — 600 002
Sir / Madam,
Sub: Motice issued under Section 13i2) of the Securitisation & Reconstruction
of Financial Assets & Enforcement of Security Inferest Act, 2002
The undersigned being the Authorized Officer of Canara Bank, Chennai
Chintadripet Branch (herginafter referred to as “the secured creditor”),
appointed under the Secuntisation and Reconstruction of Financial Assets and
Enforcement of Securty Interast Act, 2002, (herainafter referred as the "Act’) do
hareby issue this notice to you as under:
That M/s. Annamalai Exports, Rep. by its Proprietor Mr. P. Annamalai
(hareinafter referred to as “the Borrowars”) has availed credit facility stated in tha
“Schedule A™ hareunder and has entered info the security agreement’s in favour
of the secured creditor. While availing the said financial assistance, you have
expressly underfaken to repay the loan amount’s in accordance with the terms
and conditions of the above mentioned agrasments.
That P. Annamalai (hereinaller referred to as “the Guaranlors”) has guaranlead
the payment on demand of all moneys and discharge-all obligations and liabilities
owing or incurred to the secured craditor by the Borrower for credit facilities up to
the limit of Rs.30,00,000.00,- (Rupees Thirty Lakh Only) with intarest theraon.
Mr. P. Annamalai has also entered into agreements against the securad assefs
which are detailed in “Schedule B" hereunder.
The above said loanfcredit facilities are duly secured by way of morgage of the
assets more spacifically described in the schedule heraunder, by virtue of the
relevant documents execifed by you in our favour. Since you had failed to
discharge your liabilities a5 per the terms and conditions shpulated, the Bank has
classified the debt as NPA on 04/01/2018. Hence, we hereby issue this notice 10
you under Section 13(2) of the subject Act calling upon you 1o discharge the entire
liability of 31/03/2026 as on As.97,73.811.89/- (Rupees Ninety Seven Lakh
seventy Three Thousand Eight Hundred Eleven and Paise Eighty Nine Only),
together with further interest and incidental expenses and costs, within sixty days
fram the date of the notice, failing which we EI:‘IE” gxercise all or any of the fghts
under Section 13(4) of the subject Act.
Further, you. are hereby restrained from dealing with any of the secured assets
mentioned in the schedule inany manner whatsoever, without our prior consent.
This is without prejudica o any other rights available to us under the subject Act
andfor amy other law in force.
Your attention is invited to provisions of sub-section (8) of Section 13 of the
SARFAES| Act, in respect of time available, to redeem the secured assats.
The demand nofice had also been issued to you by Courier / Registered Posi
Ack due to your last known address available in the Branch record.
This notice is issued in supersession of earlier demand notice issued under
Section 13 (2). Earlier notices issued under Section 13 (2), 13 (4) and 13 (8)
heraby stand withdrawn.

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regloff. : 7OV, Raheaja Cantre, Free Press Joumnal Road, Narman Poing,
Mumbai=21, Ph{022) 6747 2117 Fax: (022) 6747 2118 E-mail: Infog@authus com

POSSESSION NOTICE

(As per Rule 8(1) of Security Interest (Enforcement) Rules, 2002
Whereas the undersigned being the Authorized officer of the Authum
Imvestment & Infrastructure Limited {*AIL") (Resulting Company pursusant the
demerger of lending business from Reliance Commercial Finance Limited
{"RCFL") to AlIL vide MCLT order dated. 10,05.2024), under the Securitization
and Reconstruction of Financial Assets and Enforcement of Sacunly Interast
Act, 2002 and in exercize of Powers conferred under Section 132) read with
Fule 3 ol tha Sacurily Interes] (Enforcameant | Hules 2002, issuad a Demand
Motices dated 15th Nov 2025 calling upon the borrower 1) PERUMBAD AVU
EDUCATIONAL TRUST, 2) ABDUL JALEEL and 3) RUKKIA BEEVI o repay
the amount mentioned in the notice being Rs.3,47,31,023/- (Rupees Three
Crore Forly Seven Lakhs Thirty One Thousand and Twenty Three only)
under Loan Account No.RLEFTHROO00364 348, with further interesi and costs
within 60 days from the date of receipt of the said nolices.

The Bomower having failed to-repay the amount, notice is hereby given to the
BorrewernCo-Barrower -and the public: in general thal the undersigned has
taken SYMBOLIC POSSESSION of the property described herein below in
exercise of powers conferred on himMer under Section 13(4) of the sakd Act
read with Rule B of the said niles on this 05th day of May 2026,
The Borrower! Co-Borrower in parlicular and the public in general is heraby
cautioned nol to deal with the prapery and any dealings with the property willbe
subject lothe charge of the Authum Investment & Infrastructure Limited for
an amount of R5.3,75 86,104/- (Rupees Three Crore Seventy Five Lakhs
Eighty Six Thousand One Hundred and Four Six only) as on 25-04-2026,
along with fulure interest and cost thereon, The Borrower! Co-Bormower's
atfention s imvited 1o the provigions of Section 13(8) of the said Act, In respect of
time availahle, to redeam the securad assals

DESCRIPTION OF THE MORTGAGE PROPERTY
As per the document no 8092003, District © Kannur, Sub Disirict -
Mathamangalam, Taluk : Thallpparambu Payyannur, Amsam : Vellora, Desom :
Karippal, Right ; Jenmom, Tenure - Barren Rock, Oid Survey No ;- 271, Re
survey Mo @ 581, Hectare : 0, Ares : 80 Ares, Sq. Mir:- 94, Description : all that
landed property having an extent of 2 acres in the eastern side of the place
named Karippapala tolal extent 359,10 acres. Boundaries East | Properties of
Chanthukutty, Mambiar and Madhavi Amma, Idathil House South ; Property
fransferred by Musthafa and Alima West | Remaining properly Morth : Karippal
tolarthottiketiu road
As per the document no 11192009, Disirict | Kannur, Sub District
Mathamangalam, Taluk : Thalipparambu, Amsam : Vellora, Desom ; Kanppal,
PanchavathWard | Eramam-Kuttur, X, Re Survey Block Mo 36, Re Survey No
A8, He Survey Sub Division Mo @ 1, Old Swreey Na ' 27, Old Survey Sub Division
Mo 1, Extentihcre/Cents | 2 Acres, ExtentHectarelAres | 0 Hectares B0 Ares
44 5q.Mir, Tanure and Right @ Jenmon, Rock, Thandaper Mo af he vandar -
1416, Thandaper no of the purchaser : Nil, Description ;All that rocked property
having an exientof Z acres in the eastern side of the placa namad Karippapala
building no. EKPWXGS9E, 6990 fotal extent 359,10 acres. Boundaries Easl :
Properias of Chanthukulty, Mambiar and Madhavi &mma, idathil House Narth ;
Karippal Kelartholtikattu road West | Properly of Kunjabdulla Haji Sowth @
Propery transferred by Musthala and Alima
As per the document no. 258172006, District © Kannur, Sub District
Mathamangatam, Taluk : Thalipparambu, &msam : Vellora, Desom : Karppal,
Right ; Jenmom, Tenure ; Barren Raock, Old Survey Mo ; 2771, Re Survey No ;
S8M, Hectare @ 0, Ares . BO Acres, Sq. Mir 84, Description | All that landad
propery having an extent of 2 acres in the eastem side of the place named
Karippapala tolal extent 35910 acres, Boundaries East | Properties of
Chanthukutty, Mambiar and Madhavi Amma, Idathil House  South © Property
transferrad by Musthafa and Alima West | Propery of Kunabdulla Hajl North
Karippal Kodarthattikatt road

Date: 05-05-2026
Place: Ernakulam

Authorised Officar
Authum Investment & Infrastructure Limited

dotel de A Canara Bank ~ No.14, Wallace Road,
B - Chintadripet, Chennal - 600002,

CHENMAI CHINTADRIPET BERANCH MRLLLEERE S on HE R S ot H el ik 2=t ok Ll v
DEMAND NOTICE [SECTION 13(2) TO BORROWER/ GUARANTOR/MORTGAGOR

Ta,
1. M/s. Larlakshan Exports. Rep. by its Proprietor Mrs. Ruby Jenifer,

Mo 39717, Methaji Strest, New Lakshmipuram, Kolathur, Chennai — 600 099

Also at, No.15, Old Bungalow Street, Chintadripet, Chennai = 600 D02
2. Mr. A. Ruby Jenifer, W/o. Mr. P. Annamalai,

Mo.15, Old Bungalow Street, Chintadripet, Chennal — 800 002
3. Mr. P. Annamalai, S/o. Mr. G. Premkumar
No.15, Old Bungalow Straet, Chintadripet, Chennal = 600 002
air / Madam,
Sub: Nolice issued under Section 13(2) of the Securitisation & Reconslruction
of Financial Assets & Enforcement of Security Interest Act, 2002
The undersigned being the Authorized Officer of Canara Bank, Chennal
Chintadripet Branch (hereinafter referred to as “the secured creditor™),
appointed under the Securitization and Beconstruction of Financial Assets-and
Enforcemant of Security Intarest Act, 2002, (hereinafter referred as the *Act’) do
hereby imsue this notice to you as under:
That M/s.Larlakshan Exporis, Rep. by ils Proprietor Mrs. Ruby Jenifer
(herainafter refarred to as "the Bomowers™) has availed credit faciity stated in the
“Schedule A" hereunder and has entered Into the security agraament's in favour
of the secured creditor. While availing the said financial assistance, you have
expressly undertaken to repay the loan amount’s in accordance with the terms
and conditions of the above menticned agreements
That Mrs. A. Ruby Jenniter and Mr. P. Annamalai {hereinafter relerred fo as
“the Guarantors”) has guaranteed the payment on demand of all moneys and
discharge all ul:liirg.a'riuns and liahilities owing or incurred to the secured craditor
by the Borrower for credit facilities up to the limit of Rs.25,00,000.00/- (Rupees
Thirty Lakh Dnly) with interest thereon.
Mr. P. Annamalai has also enterad into agreements against the secured assets
which are detailed in “Schedule B® hereunder
The above said loan/credit facilities are duly secured by way of mortgage of the
assets more specifically described In the schedute hereunder, by wirtue of the
rebevant documents executed by you in our favour. Since you had failed to
discharga your liabilities &5 per the terms and conditions stipulated, the Bank has
classified the debt as NPA on 31/03/2018. Hence, we herghy 15508 this nolice o
you under Section 13(2) of the subject Act calling upon you to discharge the entire
liability of 31/03/2026 as on Rs.1,01,89,456.14/- (Rupees One Grore One Lakh
Eighty Wine Thousand Four Hundred Fifty Six and Paise Fourteen Only),
together with further intzrest and incldental expenses and costs, within sixty days
from the date of the notice, failing which we shall exercise all or any of the rights
under Section 13(4) of the subject Act
Furthar, vou are hereby réstrained from dealing with any of the secured assets
mantioned in the schadule in any manner whatsoever, without our prior consant,
This Is without prejudice to any other rights available to us undar the subject Act
and/or any other law in force.
Your attention is invited to provigions of sub-section (8) of Section 13 ol the
BARFAES] Act, in respect of time available, to redeam the securad assets,
The demand notice had also been issued to you by Courier / Registered Post
Ack due to your last known address available in the Branch record.
This notice is issued in supersession of earlier demand notice issued under
Section 13 (2). Earlier notices issued under Section 13 (2), 13 (4) and 13 (8)
hereby stand withdrawn.

'S8l.| Loan Account Mature of Date of Latest Amount SCHEDULE -A: Details of the Credit Facilities availed by the Borrower
 No H:I__ Loan/ Limit Sanction (in Rs) S..| Loan Account Nature of Date of Latest Amount
1| 0983256010195 Secured 00 07/04/2017 | 30,00.000.00 ||| No No ___Loan/ Limit Sanction (in Rs}
Total | 30,00,000.00 1 | 0983256010317 0D / OGC 21/05/2014 25,00,000.00
SCHEDULE -8 Total | 25,00,000.00
Details of the Secured Assets . SCHEDULE -8B

Wame of the Title Holder: Mr. P. Annamalai & CERSAI Security Interest 1d:
100001091851 - This property is also morigaged as collateral security for the
credit facility availed by M/s, Larlakshan Exports, Rep. by its Proprietor Mrs.
Ruby Jenifer All that piece and parcel of property bearing Plot No. 9, Gramaniar
Garden, comprised in Survey No.70/5, Sefavoyal Village, Land measunng an
Extent of 1800 sq.it Bounded on the North by : Vacant Site aliotted for Shops
South by: 20 Feet Road East by: Plot Nos. 10 and 11 West by: Plot No.8. Within the
Sub-Repestration District of Madhavaram and Registration Distric of North Chennal.

SCHEDULE - C: Details of Liability as on 31/03/2026

8l Loan Nature of Loan/ | Liability with uﬁui::tliﬁir:;nt;;:::
Mo| Account Mo Limit Interest (In Rs.)| niterast
1| 0983256010195 Secured 0D 97,73,811.69 12.35%
' Total: As.97,73,811.89/
_plus turther interest and costs

Place: Chennal ; Date : 28.04.2026

Authorised Officer / Canara Bank

Details of the Secured Assels :
Name of the Title Holder: Mr. P. Annamalai & CEREAI Security Interest ld:
100001091851 - This property is also morigaged as collateral securily for the
credit tacility availed by M/s. Annamalai Exporis, Rep. by its Proprietor Mr. P.
Annamalal All that piece and parcel of proparty bearing Plot No.9, Gramaniar
Garden, comprised im Survey Mo.70¢S, Selavoyval Village, Land measuring an
Extent of 1800 sq.ft Bounded on the North by : Vacan Site allotted for Shops
south by : 20 Feet Road East by - Plot Nos, 10 and 11 Wast by : Plot Ko.8, Within
the Sub-Registration District of Madhavaram and Registration District of Narth Chennai.

SCHEDULE - C: Details of Liability as on 31/03/2026

51, Loan Nature of Loan/ | Liability with EHIIE I'f]fl i"m““:
imni Interest {In Rs.) e v
No Accooni No LLimit ; interest
1| 0983256010317 oD/occ 1.01.89,456.14 13.85%
Total: HE.'L“T,HH,"EE-“ "l|'l'
‘ plus tarther interast and costs

Authorised Officer f Canara Bank

Place: Chennai : Date : 28.04.2026

Place: Chennai ; Date ;: 06.05.2026

Authorised Officer / Canara Bank
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E.P.No. 2 of 2025 M.C.O.P. erevur: 158 / 2016
in
0.S. No. 123 of 2013
V.Nagarajan ...Decree Holder
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N.Sridhar and Others eflepuiynd SrgISEN & wieul L tb.
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To adli

1. N.Sridhar, S/o.Nandagopal GGs a6, &/0\L. T LILeH,

2. N.Bhavani, W/o. Nandagopal Q. 4/629, prsbwss Caniey C\gm,
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Old Surname: SYED FASI MOHAMMED
Old Given Name: ARSHAD MOHAMMED
SYED F, sheng Quwi:  FATHER,
Gpps GCsdH: 10/10/2006, WDHS
eeri: CHENNAI, Address: NO. 23, A —
Block, 2nd Floor, Jamalia, Perambur
High Road, Chennai —600012, eetim
wesaufllfe adflsgb mrenr  Qefl
New Surname: FASI MOHAMMED
New Given Name: ARSHAD
MOHAMMED SYED e
Siem&sIL@G & Cneb.
Old Surname: SYED FASI MOHAMMED
Old Given Name: ARSHAD
MOHAMMED SYED F

Old Given Name: DHARMENDRA, Old Name : KRISHNAPRASAD
old Surname : ... : Opis SAILAKSHMI, seswreuli G LW
Gsd:  31.05.1972, Address: KRISHNAPRASAD, Wpis Gsd:
2 A2, MONISH ENCLAVE 03/01/1974, Address:  NO.
ABHINANDAN NAGAR  3RD 14/12, 1st STREET, SECRETARIAT
MAIN ~ ROAD, NANMANGALAM, COLONY, KELLYS, KILPAUK,
CHENNAI, PINCODE - 600117. CHENNAI- 600010. a6
s gsafife — adsgn poaufle audlé@n pren Qe
pran  @afl  New Given Name: New Name: RAMACHANDRAN
DHARMENDRA, New Surname: 5
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. A P&&LLOH Csir.
Old Given Name: DHARMENDRA, Old Name : KRISHNAPRASAD
Old Surname:: ...... SAILAKSHMI
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Old Given Name: MADHUMATHY, Old Name : VASUMATHI
Old Surname: MAHENDRAKUMAR, SUNDARA  VADIVELU, EX O
(Passport No.K 0343372), Anis Quuwd:  VADIVELU, Wnis
Gsd: 12/02/1968, weeufl: et Gsd:  24.11.1946, ADDRESS:
17/9, sharoLbL O5G. eflpriyrd NO.10/15, KARUNANITHI 3RD
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New Given Name: MADHUMATHI st aufléEn Bren
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0Old Given name: MADHUMATHY Smpssliu@EHCpei.

0Old Surname MAHENDRAKUMAR Old Name : VASUMATHI

SUNDARA VADIVELU
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I, Prem Wilson

ENROLLMENT NOTICE

After 10 days of the publication

3. N.Subha, D/o. S.Nandagopal
4. N.Anusuya, D/o. S.Nandagopal
All are residing at

No. 62,Nairkuppam Village,
Cheyyur Firka, Cheyyur Taluk,

Please take notice that the above
named Decree Holder has filed the
Execution Petition in E.P.N0.2/2025
in 0.5.N0.123/2013 for the relief
of direct the Judgment Debtors
to execute the sale deed in the
name of the Decree Holder for
the petition schedule of property.
The Hon'ble SUB COURT JUDGE AT
MADURANTHAKAM was pleased
to order notice through paper
publication against J1, 3,4 and 5 and
returnable by 9.6.2026.

Kindly, appear in the above
court on 9.6.2026 at 10.30 a.m. by
person or pleader. Failing to your
appearance the above matter will be
decided on merits in your absence.
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of this notice and  within
THREE months thereafter, |,
SATHISH C S, S/O: Chinna Gounder
Selvi, aged 41 years, permanently
residing at No 41, Ramamoorthy

$/0 Jaichand Wilson
Residing at Jayanthan Shree Flats,
Plots no, 18-S, Second floor,
Samraj Nagar, 8th Street,

Sembakkam , PO Selaiyur ,District Street, Thandavamoorthy Nagar,
Chengalpattu, Tamilnadu-600073 Valasaravakkam, Thiruvallur
have changed my minor son 600087, intend having my

Name from enrollment as an advocate moved

: before the Bar Council of Tamil

Shaun P Wilson Nadu, Bar Council Buildings, High
to Court Campus, Chennai-104.

H Those who have any valid objections
Shaun Samuel Wilson may notify the same to the Bar
For all future purposes

Council within ten days.
Mr.Prem Wilson ( FATHER )

R.RAVI, | epeoib Qgfelsgs QanstdlGmeir.
K.TAMIZHARASU &. Gaueveusir, M.A., B.L., M.B.A.,,
S.SARATHKUMAR C. siblar, M.A., B.L., M.B.A.,
Counsel For Decree Holder weEismTisaier aipssslesiasT
eflepuiymib.
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